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MINISTRY OF AGRICULTURE
{Department of Agriculture & Cooperation)
New Delhi. the 8th June, 1993

5.0. 5¢6(E).—Whereas the Central Government
had set up an Expert Committee with a view to in-
vestigating as to whether the continusd use of certain
insecticides in India would involve such risk to buman
beings or animals as to render it expadient or neces-
sary to tuke immediale action:

And whercas the Central Government after consi-
dering the recommendations of the said Expert Com-
miftee and after consultation with th: Registration
Committee set up under the [nsecticides Act, 1968
{30 of 1968) having satisfied iself that the use of
BHC involves healih hazaeds to human beings, ani-
mals and envirenmeng passed orders banaing the use
of BHC ou vegetables. fruits. oilseed-crops and pre-
servation of rnoumms, which were 'mbl'sned under
S.0. 824E) dated the 3Cih October. 1990 read with
S.O. 420(E} dated 2:-6-199i:

Amd whereas in pursunance of the recommendations
of the said Expert Committee, the Cenlral Govern-
ment constitutad another High Level Expert Com-
mitiez to review further the continued production and
use inferaHa of BHC in he country. both for public
health and agriculture;

And whereas the Central Government aiter consi-
dering the recommendations of the said High level
Expert Committee and after consultatior with the said
Registration Committee decided inter alia notr to
grant new Certificate of Registration for manufacture
of BHC technical grade material and its formulations
under the Insecticides Act, 1968 and issucd a letier
No. 17 791-PPI dated 28-1-1993 to the State Direc-
tors of Agriculture (All States'UTs) containing ins-
tructions to cancel the manufacturing licences granted
to set up manufacturing uvnits (both technical and
formulations) in respect of those firms which were
vt to create facilities for the manufacture of BHC
formulations and to refuse new manufactuning licences
either for the manufacture of BHC technical grade
material or its formulations, pending a fresh review
b, the Central Governmen: after two years, as

¢ the continued manufacture and use of BHC in the
Country i
%

And wherzas the Central Governmeni baving made
a fresh review about the continued manufacture and
use of BHC in the country, proposes to pass the
following draft orders in exercise of the power
conferred by sub-section (7} of section 27 read with
section 34 of the said Act, namely :—
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*(1)

{ii)

(i)

“Draft Orders”
The manufacture and use of BHC shall be
phased out progressively and the production
of its technical grade material formulations
by the existing manufacturers reduced (o the
extent of S0 per cent by March, 1996 and
totally baned by \larca, 1997; and the
certificate of Registration in respect ot BHC
issued to vartous firms persens shall  be
cancelied w.e.f. 1-4-1997. Meanwhile, ban
on grang of new rcgi:straiion'manut‘n_cturing
licences for pioducion tormulation of BHC
shall continue.

The manufacturing licences issued to various
registrants of BHC for setting up of BHC
manufaciuring units (both technical  and
formulation) shall be cancelied in respect of
those firms persons which are vet 10 create
facilities for manufacture of BHC formula-
tions.

The Certificate of registratioa in respect of
BHC would be deemed to have lapsed in
respect of those registrants who are yet 10
obtain manufacturing licences.
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The State Governments shall take such sieps
as it may deem fit for carrying into exccu-
tion of these orders in that State.”

(iv)

Now, therefore, the draft orders are herzby pub-
l'shed for the information of all persons likely to be
eTected thereby to send objections and suggesiions,
if any. with respect o the said orders and notice is
hereby given that the draft orders shall be taken into
consideration for final potification or otherwise on or
after the expiry of a period of 45 days from the dat2
n which the copies of the Gazelte in which this noti-
fication is published are made available to the public;

Any objections or suggestions which may be receiv-
ed with respect to the said orders, before the expiry
of the period specified above. shalt be considered by
the Central Goveranments;

Objections of suggestions, if any, may be sent 1o
the Joint Secretary “(Plant Protection)” Ministry of
Agriculture (Department of Agriculturz & Coopera-
tion), Krishi Bhawan. New Dethi-110001.
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